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MR. DEPUTY-SPEAKER: The question
is:
“That this House do agree with the
Fiftieth Report of the Committee cn
Private Members' Bills and Resolutions

presented to the House on the 13th Octo-
ber, 1982.”

The Motion was adopted.

RESOLUTION RE: STEPS FOR SPEEDY
IMPLEMENTATION OF SOCIO-ECO-
NOMIC PROGRAMME—con:d.

MR. DEPUTY-SPEAKER: Now we take
up further discussion of the following Re-
solution moved by Shri K. Lakkappa on
the 13th August, 1982:

“Keeping in view the vital need for
speedy  implementation of the socio-
economic programme of the Government,
this House recommends the setting up
of a monitoring body under the Gov-
ernment to constantly watch the progress
of the different developmental activities
at all levels, locate the factors hamper-
ing the progress and suggest immediate
and remedial measures to expedite their
implementation.”

He has alrcady taken 36 minutes. I
think he may not require more time. How
much time do you want?

SHRI K.
minutes.

ILAKKAPPA: About five

SHR1 MOOIL CHAND DAGA (Pali) He
will consume one hour and 59 minutes and
leave one minute for the Minister.

MR. DEPUTY-SPEAKER: You must
leave some time for the others also, Mr.
Lakkappa.

SHRI K. LAKKAPPA (Tumkur): Mr.
Deputy-Speaker, Sir, the Resolution is very
simple and also very important.

The other day I was referring to what
is called the deterioration in Public Ad-
. ministration as far as integrity and effi-
ciency are concerned.  This is the general
concern of the country. The program-
mes of the Government and their imple-
mentation as also the results are at vari-
ance in different States because of the gen-
eral deterioration of the administrative sys-

OCTOBER 15, 1982

Socio-economic prog. (Res.) 348

tem in this country. From time to time
various administrative correctives and
guidelines were not only being discussed
but evidences have been adduced and pro-
duced to improve the administration. As
far as administration is concerned, the
British legacy had left with ug this cum-
bersome procedure and delay and the
snail's speed of the administration has
created an atmosphere in the public that
the administration is ineffective in its
spirit as far as implementation of the pre-
gramme and policies are concerned. It
is very necessary to-day.  Progressive
policies were announced by this Govern-
ment and the Prime Minister time and
again was very sincere in making an at-
tempt to see that the socio-economic pro-
grammes are implemented speedily and the
results are reaching the common people of
this country,

—

the spirit in which the Prime Minister of
our country has taken keen interest for im-
plementation of these socio-economic pro-
grammes of this country are indeed re-
markable. I would now like to quote the
relevant speeches made by the hon. Prime
Minister while reviewing the 20-Point Pro-
gramme. and how this 20 point  pro-
gramme was being speeded up. This is
what the press report has stated

“Prime Minister Indira Gandhi will be
wriling to the Chief Minister shortly to
spced up the implementation of the 20
point programme and to set up ministrial
committees for the purpose.”

Sir, T have stated on the basis of the
reports of the Administrative Reforms
Commission how structural changes and
also changes in administrative methods, its
appliances, and in the whole machinery,
are needed for the speeding up of the
socip economic programmes of the cqun-
try. All this is not taking place because
the bureaucracy is not in (une with the as-
pirations and desires of the pecople of this
country.  There is stagnation; there is
delay.  Bureaucratic delays arc mostly
responsible for stagnation in the economic
front; we are not able to achieve econamic
growth. Population growth is also there,
in addition to delays of the administrative
machinery, From toe to top there are
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lots of administrative delays. Then the
report says:

“The implementation of the program-
me was today reviewed at the first
meeting of the high powered committee
recently set up under Mrs. Gandhi’s
chairmanship. It was noted that some
work had been dome in the direction
of providing drinking water and plan-
tation of trees. There was need for
greater emphasis on education of wo-
men and dry land farming. The Com-
mittee also felt that steps should be
taken by the States to speed up the
distribution of surplus lands which were
not affected by litigation.”

Even those surplus lands have not been
distrubuted by the bureaucrats, in various
district-levels, taluk-levels and village-leve-
Is. Therefore she has rightly stated about
this aspect. 1 quote:

“Tha Prime Minister, addressing a
meceting of the Secretaries to the Gov-
ernment, said that the 20 point progr-
amme was the core of the developmen-
tal plans. She wanted it to be conver-
ted into a movement for the uplift of
the poorest sections of the people and
to ensure their full involvement, She
felt that the programme was an impor-
tant for achieving social justice without
which economic development was not
possible.”

What an amount of work, what an
amount of sacrifice, the political leaders
of our country have done? The Prime
Minister of this couniry has time and
again warned aMout the various steps
which have got to be taken. She did a bit
of plain speaking to civil servants. She
said:

“Various steps to reform the admi-
nistrative systems have not yielded the
desired result.” She made it clear that
if the Administration did not rise to
the occasion, the country’s progress
would be seriously affected. Admitting
that finances were a constraint to im-
plementation of some programmes, she
made it clear that administrative lethar-
gy posed a greater obstacle to the spee-

dy progress.
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The administrators and the civil ser-
vants, from the lowest to the highest levels,
are responsible for various delays; all
these delays affect the speedy develop-
ment and progress of the nation.

I would like to quote what our Prime
Minister said in America. When she went
to America, Mr. James Reston of the
New York Times asked her a question and
she replied:

“Firstly, I feel we have got these
bright people who can help world sche-
me. Then, as my father felt about the
past, it ig our common heritage. I feel
the same about any scientific progress.
If our people can help, and it is going to
help the human race, that is something
very important. ...Our problem is not
that people go or don‘t go; but we still
are not able to give them the opportu-
nities, not only financially, which is a
big restriction, but the bureaucracy,
those who are alreary in position, are
preventing the people who are coming
to serve.”

This is the Bureaucratic approach and
standard that we have today in this coun-
try.

There should be a structural change.
The present system should go Iock, stock
and barrel. The system has to be changed.
Unless you change the present system
anq oversee the activities of the bureau-
crats, our country cannot progress. At all
the stages of our economic programmes,
there is always a delay. This has to be
examined thoroughly and we should see
that the implementation of the  various
programmes are taken up right in time
and the schemes are completed according
to the scheduled time. At a very high
level there should be a body appointed to
oversee all these things, This is the main
purpose of my bringing this Resolution.

Another point which I have stated in
my Resolution is this. The Resolution
says— ]

“....this House recommends the set-
ting up of a monitoring body under the
Gavernment to constantly watch fhe
progress of different = developmental
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activities at all levels, locate the fac-

tors hampering the progress and sug-

gest immediate and remedial measures
to expedite their implementation.”

1 would like to point that because of the
bottlenecks at the various stages of the
administration, delays are caused. Hon.
Minister of Planning, Shri S.B. Chavan,
is here. The hon. Finance Minister has
stated while reviewing the Prime Minister’s
20 Point Programme that—

“According to figures revealed by
the Union Finance Ministry, Rs. 4,360
crores was being allocated for it in the
current year’s Budget. But speaking be-
fore Parliament’s Consultative Com-
mittee for his Ministry, Mr. S. B.
Chavan, Union Minister for Planning
said that this year’s outlay for the pro-
gramme was Rs. 8,374 crores.”

There are two different versions in rega-
rd to the figures supplied by the burecau-
crats to the Ministry and they clearly
indicate the position. The concerned offi-
cers in the Ministries are distorting the
versions. They do not find solutions for
removing the bottlenecks so that the va-
rious schemes are implemented, 1t is ulso
stated in the Consultative Committee
while explaining the schemes to be under-
taken under the 20 Point Programme
that—

“The mosy striking feature of these
programmes is that their ‘“‘physical
targets’” consist of money
not tangible assets created, perhaps be-
causc the latter cannot be easily quan-
tified. This leaves the ruling party poli-
ticians and bureaucrats in charge of
such schemes to dispense charity as it
suits their conscience. For a few items
like irrigation the formality of creating
an actual “potential” is accomplished by
launching many  projects at the same
time and finishing none.”

The assessment made by the politicians
is something and the assessment made by
the bureaucrats is something else., They
give their versions according to their own
assessment and those versions are often
not only fallacious but they are also crea-
ting bottlenecks in the way of execution
of various rural programmes and there-

OCTOBER 15, 1982

spent and

Socio-economic 352
prog. (Res.)

fore certain projects are not at all imple-

mented. The Irrigation Minister, Shri

Kedar Pandey, told Parliament’s Consul-

tative Committee for his Ministry the

other day that—

“The States had been dissipating their
resources on too many projects and
that he had asked them to concentrate
on only 66 of them, Mr. Chavan was
even more bitter about the record in
irrigation, which constitutes the largest
single item of expenditure in the 20-
Point programme”.

The Irrigation Minister is very serious
about the completion of the projects. The
Planning Minister is also very serious in
thesc matters. In this country, more than
25,000 crores of rupees worth of various
schemes and programmes are being lock-
ed up due to disputes between the Statcs.
If this is the present situation, how can
we be successful in Green Revolution?
For quite a long period of years, we have
been discussing about the linkage of Cau-
very and Ganga. If these rivers are linked
there will be no flood or drought at all
in our country and we will be able to pro-
duce more foodgrains and other agricul-
tural products, Now, we are witnessing the
drought situation in various parts of the
country and some time back we witnessed
flood havoc in parts of U.P., Orissa and
other places. Now, Hecause of serious
drought condition in the  rural areas,
people are migrating from the rural areas
to other places in search of food and
fodder for their cattle. Even for drinking
purposes, water is not available in come
parts. But at the same time we find that a
large quantity of water is flowing into
the sea. I would therefore appeal to the
Government to look into the administra-
tive delays and remove them immediately
so that implementation of various schemes
and programmes are taken up forth with.

Various aspects needs to be examined in
depth. Even for so many years after in-
epence we have  put up with the ad-
ministrative delays and the bureauratic
operations of the civil servants. It is
high time that these things are put 2n
end to by the establishment of a power-
ful machinery at national level. Such a
body would oversee the  various const-
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raints in our development and fix the res-
ponsibility for the lapses.

We, in this House scrutinise and dis-
cuss the budget proposals of the various
Ministries. We have also the three Fin-
ancial Committees, namely the Estimates
Committee, the Public Accounts Com-
mittee and the Committee on Public Un-
dertakings. @ These Committees are vest-
ed with post mortom examination, and
not any powers. These Committees can-
not fix any responsibility or take any ac-
tion against any individual.  Parliament
is the sovereign Body of our country and
it reflects the gspirit and the feelings of
the minds of the people outside, We in
this House have passed various resolutions,
have passed social legislations and have
made various suggestions, but all seem
to have met with the same fate; the
bureoucracy has not implemented them
seriously.

The Minister for Planning is here. We
have got limited resources and within the
constraints of those resources, we have
got to implement thc various programmes
scientifically and in a very systeamatic
manner. It is, therefore, very necessary
that we must fix the responsibility for
any lapses in the implementation of the
various programmes. In view of  the
peculiar position of our country, it is
very essential that the results of the dev-
elopment must percolate down to the
common man. We, as a sovereign body
of this country, must be seriously con-
cermed with it,

Mr. Deputy-Speaker, Sir it is in this
spirit that I have brought this resolution
before the House. @ We are not taking
any cudgels against the civil servants of
this country, we only want them to be
concerned and involved in the aspirations
of the people of this country. We, in our
country, have got three independent
wings of Government, and the executive
is the permanent machinery concerned
with the implementation of the various pro-
grammes. There is urgent need that the
bureaucracy should operate as an effec-
tive force fuor progressive changes,

My resolution seeks to ask the Gov-
ernment to consider and set up a moni-
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toring body which should be concerned
with the progress of the different develop-
mental activities at all levels, Otherwise,
the people will continue to suffer. Hon.
the Prime Minister has very rightly ini-
tiated the 20-Point Programme for the
overall development of the country. It
is very important that its implementation
should be overseen by competent and
authorised bodies. For that we  must
have reviewing committees not only in
the States, But even at the block levels.
And such a monitoring body, as I said,
must have a statutory sanction and statu-
tory powers. Such a body should locate
the factors hampering the progress and
suggest immediate remedial measures and
also fix the responsibility whenever ne-

cessary.

I urge upon all the hon. Members
including the Members on the other side
to support the Resolution brought for-
ward by me. There is no politics in-
volved in it. I have no doubt that all
the hon. Members with progressive ideas
will support it whole-heartedly. My
friend, Shri Chitta Basu, will agree with
me that we must implement our progrram-
me that we must implement our program-
not a reflection on anybody. The point
is that economic changeg are taking place
very fast, and there is need for proper
planning and implementation of the vari-
ous socio-economic  programmes and
policies. @ We are also laying a lot of
emphasis on the family planning pro-
gramme, which is eventually concerned
with the socio-economic well being of the

people.

As 1 said, it is vitally important that
the various socio-economic  programmes
should be implemented speedily. In view
of this, I would request the Government
to accept my Resolution to set up a
high-level monitoring body with statutory
powers to constantly monitor the various
programmes, remove the boitlenecks,
if any, and see that the various schemes
are implemented expeditiously, Wherever
it is possiblle, this body would also fix
the responsibility for the delay etc. on
the officers. We are very much concerned
with the speedy implementation of the



355  Speedy Impl. of

/

[Shri K. Lakkappa]

various programmes. In this connection,
therefore it is mecessary to  see that
speedy implementation of socio-economic
changes are brought to achieve the goal
of transforming our present society into
egalitarian society.

I hope and trust that the other side,
and the whole House will support me
and commeng_this Resolution,

*SHRI ZAINAL ABEDIN (Jangipur):
Mr. Deputy Speaker, Sir, Shri Lakappa
has brought a resolution before this House
secking to set up a monitoring body for
the speedy implementation of various
socio-economic programmes and schemes
of the Government. This resolution
reflects the good intention that the socio-
economic programmeg of the Government
may be implemented speedily. Naturally,
1 welcome t(his good intention of
his. But, Sir, from the speech delivered
by Shri Lakappa while moving his resolu-
tion in thig House on 13th August last,
it appeared "that he was holding the
bureauracy and red-tapism  mainly res-
ponsihle for the non-implementation of
various economic as well as social pro-
grammeg of the Government. I am not
giving a clean chit to the bureaucracy. It
is but to be expected that in a democratic
country the wishes, hopes and gagpirations
of the people will be mirrored in the way
of working of the administration and
bureaucracy. It has also got to bg watch-
ed that no programme or scheme r2main
tied-up in red-tape for a long time. But
I do not think that all such problems will
be solved merely by setting up a monitor-
ing body. We have to go to the oot of
this problem. What is the root cause?
Sir, the root cause, is the policy followed
by Government so far. Unlesg there is a
drastic change in the Government’s policy,
no programmes planned by them can be
implemented fully just by setting up a
monitoring body. Even if some time some
programme is implemented. itg net result
will not reach the people for whom it is
intended. Because there are various
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economic programmes like the - NREP
programme. Through this programme the
poor villagers, the landless lobourers were

to this, the Food for Work Programme

sought to be provided with work. Earlier
was in existence. Under the FFW pro-
gramme the landless labourers were paid
Rs. 2/- plus 3 Kg. of wheat per day.
Then the Food For Work programme was
scrapped and the landless labourers start-
ed getting their pay in cash only, under
the NREP. Payment in foodgrains
partly, wag discuontinued. But casb can-
not be eaten directly. After getting paid
in cash onmly, the poor people have fo go
to the market to buy foodgrains. In this
way the Government pushed these poor
people in the clutches of the stockists and
hoarders by scrapping the food for work
programme. Taking advantage of this
situa‘ion, the stockists went on raising
the prices of foodgrains. The IRDP
scheme is another economic  scheme.
Through this scheme, it has been said,
that those living below the poverty line
will be brought above poverty line. But
there are various obstacleg in the way.
For example. the Banks refuse to provide
finances. They say that they will judgs by
criterea/viability., The harassment that
the simple village folk are facing in gefting
finances from the Banks, cannot be remmov-
ed just by setting up a monitoring body.
The inherent weak points of the scheme
have also to be attended to.

Sir, land reforms is another problem
which is hanging fire for a long time. If
comprehensive land reforms are affected
on the right lines the landless Jabourers
and poor rural masses can be immensely
benefited. But we are hearing about Jand
reforms for the last 35 years since in-
dependence. Illusions are being created
in the minds of the gimple village folk,
in the minds of the small and marginal
farmers and the bargadars. But how far
hag the work progressed? Till this day
how much gurplus land has been distribut-
ed? Whatever has been distributed is that
epough? Certainly not! Why is it so?
Why wholesale land reforms could not
be effecteq over this long period of time.

*The Original Speech was delivered in Bengali.
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It is only due to lack of political will on
the par; of the Government. Sir, when
the poor agricultural labourers Jdemand
their legitimate and just wages from the
big landlord; or jotedars, they are just shot
down by these feudal lords of our viliages.
Then some excuse ig invented to justify
that action. Such incidents are Qquite
common. Can the formation of a moni-
toring body only solve thszsz problems?
Tt certainly cannot.

Some project ig taken in hand today
at an estimated budgset of say Rs. SO
crores. But it takeg 20 years to com-
plete  that project. Now the rate at
which prices are rising or the rupee is
getting devalued. th. project certainly
cannot be completed within the estimated
cost. If the project takes 20 years to
complete, the cost will go up from the
estimated Rs. 50 crores to Rs. 250 crores
or even more. These problems have also
to be considered. Setting up a monitor-
ing Committee alone cannot solve these
problems. Sir, for the last 35 years we
have observed that the Government is
mounting the load of indirect taxes on
the poor masseg year after year. Every
year there is a deficit in the budget run-
ning into hundreds of crores of rupees.
This has resulted in the skyrocketing of
prices of all commodities, And most
commodities are going beyond the pur-
chasing power of the masses. Poor
people are losing their purchasing power.
On the other hand there is recession in
the industries. One after another mill is
falling sick. There are lockouts and re-
trenchment of workers. Fhis way the
unemployment problem is getting aggra-
vated day by day. Can a monitoring
body solve these problems? Their solu-
tion calls for a change in the policies of
the Government. Moreover. Sir, all
these economic problems are giving 1ise
to fresh social problems. We have the
problem of commumal disturbances, the
problem of atrocities on harijans and
many other such problems. Only a few
days ago we giscussed in this House the
problem of communalism in connection
with the Meeru; riots, In that discussion
We came to know about the background
of incidents that manifested jn the com-
munal riots, We saw that a handful of
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persons having vested interests cause
these communal riots, But it is the com-
mon people who fall victims. It ig they
who lose their lives and whose houses
are damaged or burnt down. So we
have to examine this problem in depth
and {ry to find out who are the people
who are causing communal riots and
whose interest such riots are serving.

Then we have the problem of casteism.
We al] know that there are many coun-
tries of the world where there are no
caste problems. The Socialist countries
are free from caste problems. But India
ig riddled with casteism and caste prob-
lems. Setting up of a manitoring body
will not solve this problem. We shall
have to go deep to the roots. The Gov-
ernment wil] have to change its policies.

Then we have the problem of atrocities
on harijans. Why are there atrocities om
harijans? We all know that all harijans
are not subjecteq to atrocities. Atrocities
are not committed on the economically
strong harijans, Only the weaker sec-
tiong in villages are the victims of atro-
cities. It i the poor harijans whose
houses are set on fire and who are shot
to death. Therefore we see that the
root problem is an economic problem and
these economic problems have given birth
to other socia]l problems.

Sir, only yesterday we discussed about
floods and drought in this House. The
discussion will continue today also, Why
floods and drought are taking place?
Who are responsible for them? They are
taking place because the afforestation po-
licy of the Government hag not been pro-
perly implemented. Hon. Minister Shri
Kedar Pandey gaid yesterday that 1440
million hectare feet of water is today
going waste. If this water were utilised
properly then it would have been possible
to prevent floods and drought. There-
fore, I do mnot think that just getting a
resolution passed as wayed by sentiment is
not going to help much. Undoubtedly
the objective and intention of Shri Lakap-
pa ig quite honest and for that I-thank
him. But setting up a monitoring body
ig no solution. If he wants a real solu-
tion, he will have to delve déep and find
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out the root cause of these problems.
Then that root will have to be destroyed.
The main problem is that the masses are
not being benefited from all these pro-
grammes and resolutions, The net
resul of these are not reaching the
masses, Naturally when they hear about
these tall programmes, they take it as
another stunt to hoodwink them, For a
solution of these problems, the pro-
grammes ghould be practical and based on
reality. And most important of all the
Government must have political will to
implement them.

Although 1 do not believe that the
monitoring body will solve these prob-
lems. yet when Shri Lakappa hag sug-
gesteq the setting up of that body, I
have to point out that he has not speci-
fied anywhere in his resolution who will
constitute that monitoring committee. On
the one hand he is criticising the burea-
cracy, on the other he has said that this
Committee will be under the Government
who are the persong that will be asso-
ciated with this Committee? What should
be the qualifications required for being
a member of thig monitoring Commiitee?
He has not qpecified anything. Should
this Committee be constituted with
bureaucrats again whom he has vehe-
mently criticised? What  will be  the
method of working of this Committee?
It would have been better if all these
things were specified in the resolution.
With that Sir, I conclude.
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§T | W9 20 SEIEE WUTH FT U
UF W Hr o #ifew 1 dew gfERr
Tt F e ¥ = g7 @a wrg
fr fegeam #v e s afed
T oAMe § wwengw e &
A IR 14 A, 1982 FY
T AW wdl F qgd F TT TF
fagss 20T dmm. Swar
F WWA @1 IEF WIH 9T
T g arfegn | Afew qfeew ar
I § & W S§ w1 @ FT @
ﬁaﬁﬁm@:réfﬂ?r Gﬁrﬁm‘#

Make special efforts to increase pro-
duction of pulses and vegetables; imple-
ment agricultural land ceilings and re-

habilitation of bonded labour.

HH, 99 WUS afee dE3 ¥
N F wAw o w1 fem, fEw
T g7 ATl mEard ¥ [@d §
e s agmr weigd # ®& g
gl Wl g | SF @Y Al JagIT
femr smow@r 2 1 W SEET Feer
q% ¥ A §

Supply of drinking water to all prob-

lem villages and house sites to the rural
families.

AT S GAA TG T w7 T
o fear 8, afww v aww w@er
YR WG "ol S WAt "al
Se% A del o war fE
N wgrera faeer ® e
mﬂﬁmmlﬁrﬁw

¥
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ST SHET S an  agifEm wer
deeT & ww mifas § s @
g & de T fauy v feewym
T IFT 4, § oF I A FT
glgar § & wa qv {ewma FQ@
UG WEETHI T WY HiHS| &I
ST 7 fewd | wON wEr Sner ST
g, ogd oY 3t oot wofaar &8
STC | AT 96T X g UF WSl GFed
@l g | gh FEr AW @A r gei
WX AgHaT & T w7 T FO |
g, wol f9merd &1 o§wE &%
AW deq ¥ fau 3¢ dFeT § FW
a1 =g

*SHRI U, SOUNDARARAJAN (Siva-
kashi): Hon. Mr. Chairman, Sir, on
bebalf of All India Annag DM.K,, I wish’
to say a few words on the Resolution
that ha; been moved by my honmn. friend.
Shri K. Lakkappa, This Resolution
speaks the need for setting up a moni-
toring committee to supervise the effec-

*The Original Speech was delivered in Tamil.
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tive and efficien; implementation of socio-
economic programmes of the Central
Government.

Sir, the State of Tamil Nadu has the
umque honour of giving birth to ome of
the greatest social reformer of the twen-
tieth Century, Thanthai E. V. Ramasami
Perivar. The eminent historians have
compared Thanthai Periyar with Mahat-
ma Gandhi the father of our Nation.
He wag persomfymg in himself the social
good of the society and he propagated
throughout hig life ideals for the estab-
lishment of egalitarian society. He
wanted social equality first and then only
economic equality. Today all his ideals
are being translated into action in Tamil
Nadu,

For the first time in the country, in
1967 Perarignar Anna’s Government en-
acted a law to promote intercaste
marriage. In order to induce people to
take to intercaste marriage, the first step
for social equality, the Government of
Tami] Nadu announced the award of
Gold Medal for the participants in this
social programme.

My leader, Puratchi Thalaivar Chief
Minister MGR. who was endearingly
called by Arignar Anna as ‘IDAYAK-
KANT meaning the pearl of his heart,
i vigorously implementing all the left-
over social welfare programmes of his
mentor Arignar Anna. Thiru MGR has
earned the encomium of 4.5 crores of
Tamil people.

I do not think that in all the 22 States
the self-sufficiency scheme is befng imple-
mented ag effectively as it iy being done
in Tamil Nadu. Through this scheme,
the basic minimum needs like protected
drinking water supply, road facility,
school facility, medical amnity, etc, aie
being made available in an mtegrated
manner at a central place, that is (o say
in the villige itself. The State Govern-
ment har spent Rs. 350 crores on this
scheme i1 376 Panchayats in the State

OCTOBER 15, 1982

Socio-economic 368
prog. (Res.)

of Tamil Nadu, This will be completed
successfully by the close of this year.
From next year, this is being cxtended
to Municipalities and Corporation areds
in the State of Tamil Nadu.

My Chief Minister during his early
years, when he wag young, had under-
gone manifold miseries; he was not hav-
ing even one square meal a day. He was
in perennal hunger. Now h: does not
want the children of Tamil Nadu to have
the pangs of hunger. He waflfy them to
become the pillars of society, With this
laudable objective, he has introduced the
nutritious food scheme for the school
children. Today 63 lakk§ of children in
Tamil Nadu are getting nutritious food.
The foreign experts who have visited
Tamil Nadu have applauded this scheme.
The Central Ministers, who have visited
Tamil Nadu, have acclaimed this nutri-
tious food scheme. The neighbouring
State Chicef Ministers have also appre-
ciated the unique efforts of our Chief
Minister. Besides this, for avery 15
davs the children are getting madical
check-up also. Through this scheme, one
lakh women in the rural areas have got
jobs. Out of this 30000 are tharijan
women and destitute women,

The State Government of Tamil Nadu
has successfully taken up ¢he construc-
tion of tenements for the rural people.
During the Sixth Plan 2,00,000 houses
would be constructed. Within two ycars
we have completed the construction of
80.000 houses in rural areas. 63,000
houses have nlready been allotted to
Adridravidas Jiving Tn the rural -reas.
The Tamil Nadu Governmént has also
undertaken the unique scheme of tons-
tructing toilets in the rural areas for
women. We-have planned for 20000
toilets, out of which 2,000 toilets have
been completed in the villages for wo-
men. In order to instil in the minds of
people belonging to different sections of
Hindu society, a sense of brotherhood,
the first step for casteless society, cur
Chief Minister hag introduced ‘SAMA
PANDHI BOJANAM'—common meals—
in all the temples in the State where
people belonging to differerit communities
take meals together. 1 am sure that no
other State has adopted this noval method
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for establishing casteless society in the
country. The Chief Minister has also
decideq to extend this nutritious food
scheme from I3 January. 1983 to all old
men and women in the State. The Tamil
Nadu Governmen; is alo going to im-
plement ope job a family scheme shortly.

Arignar Anna gave to the people of
Tamil Nadu the gense of belonging by
renaming Madras State as Tamil Nadu.
Our Chief Mirdister hag given Tamil Uni-
versity and an exclusive Women Uni-
versity to the people of Tamil Nadu.

When the State of Tamil Nadu is im-
plementing vigorously many such welfare
schemes, particularly for the upliftment
of downtrodden, the Centre should ex-
tend all the financial assistance being
sought by
Nadu.

‘With these words 1 conclude my speech.

SHRI CHITTA BASU (Barasat): I
have no hesitation to say that the inten-
tion of the mover of the Resolution—my
good friend Shri Lakkappa—is very
commendable. 1 have no hesitation to
support him because the Resolution
which he hag proposed has got two parts:

1. That effective stepg should be
taken to speedily implement
the socio-economic programme;

2. there shouild be a monitoring
machinery or mechanism insti-
tuteq so that the implemntation
can be monitored,

So far as these two intentions are con-
cerned, I think there should not be two
opinions, Of course, the very object of
planning, the method of planning, deci-
sion making process and implementation
of progress, provide a gad commeatary.
to speak the least.

I think, whlle Shri Lakkappa moved
the Resoldtion he had got this bible in
mind ie. 20 Point Programme. I think
20 Point Programme has got certain im-
portant aspects. It would be my endeav-
our to really apprise the House what has
been the fate of the 20 Point Programme
wp till now. The fourth point is:

the Government of Tﬂmil_"_
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“Implement agricultural land ceil-

ings, distribute surplus land and com-

plete compilation of land records by
removing all administrative and legal
obstacles.”

This is point No. 4 of the new bible.

Coming to the implementation of the
land reforms programme you will be
astonished and shocked to know about the
actual gtate of affairs in this regard. The
Planning Commission in its volumnous
report and document pvery time speaks
of the land reforms but nothing happens
so far ag the implementation is concerned.

Sir, let ug take in concrete terms.
What is the available gurplus of Jand?
What is the progress of the enforcement
of land ceiling laws? According to the
information available from the Govern-
ment through the Ministry of Agriculture,
it is said, the available surplus today is
only 38 lakhs of acres. But if you re-
member the information given by Dr.
P. C. Mohalafiobis in the year 1969, he
wag of the view that if 20 standard
acres is the highest limit of the land ceil-
ing, we would be in a position to have
630 lakhs acres of land ag surplus which
could be distributed among the landless
peasants. Of thig 630 lakhs acres which
wag calculated to be the available sur-
plus by Dr. P, C. Mohalanobis, the
Ministry of Apriculture says in 1982 and
there would be only 38 lakh acres of land
to be available as surplus which can be
distributed among the farmers.

If T remember correctly there has also
been gome mention about the land re-
formg in the draft Sixth Five Year Plan.
In the draft Sixth TFive Year Plan, the
availability of surplus land was calculated
to be 215 lakh acres. But the Ministry
of Agriculture says, it is only 38 Jlakh
acreg which hag been found as available
surplus. According to the revised 20-
Point Programme, 38 or 40, almost say
40 lakh acress has been declared as sur-
plus and has to be distributed by 1985.

Thig ig the target of the 20-Point Pro-
gramme |

I want to draw the attention of Mr.
Chavan and also the mover of the
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Resolution. Against the 40 lakh acres
which hag been declared surplus under
the reviseq ceiling laws, after 1972, only
26.96 lakh acres of land has been taken
possession of. Of thig 26.96 lakh acres
of land, only 13.79 lakhs acrss hae been
distributed. So, the remaining 13 lakh
acres remain to be distributed, So iar as
I remember, according to some other
source, 17 lakh acres of land has to be
distributed. - Of this, you will be oroud
to know the contribution of West Bengal
is more than 7 lakh acres. It is more
than any other State’s contribution in-
cluding that of Kerala. Their perfor-
mance in the matter of land reforms is
very commendable. What do you say
Mr. Lakkappa about this? No so:io-
economic programme can be a better
socio-economic programme than the dis-
tribution of land. Unless you can dis-
tribute land. there cannot be any im-
provement in the rural gide and country-
side, Unless there are changes in the
land reforms, genuine lanq reforms, the
purchasing capacity of the wvast masses
of our people cannot be improved. Un-
less there is an increase in the purchasing
power of the vast masses of our popu-
lation, there cannot be any industriali-
sation or whatever you may call, There-
fore, there 15 an imbalanced growth.
Therefore, you should not speak much
about it. Thig is distortion. I would
say rather it is a deliberate conspiracy to
scuttle the plan. If it is defeated, there
will no transformation of rural side and
there would be dangers lurking.

Please look at the ownership pattern
of the land., I would like to draw the
attention of Mr. Lakkappa and also the
attention of my friend Dagaji and Mr.
Gadgi] and the attention of veteran !eader,
Prof. Ranga. They should also ander-
stand the ownership pattern.

The ownership of land is even now con-
centrated in the hands of a few. Five per
cent of the top land owenrs possessed 35
per cent of the total cultivated land, twenty
years ago. Twenty years ago that was the
position. The monopoly ownership of land
continue even today. According to the
agricultural census, 4 per cent of big land-
owners still own 30 per cent of the culti-
vated land. On the other hand, 70 per
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cent of the cultivators own less than 1
acre of land. Along with this, there has
been concentration of rural assets and in-
come in a few hands. The top 10 per cent
household own half the total rural assets
and income while the bottom 20 per cent
own only 1 per cent of the total rural assets
and income. Here comes the basic question
of pattern of distribution of assets and
income and utilisation of productive sour-
ces.

The Bible of 20-point programme does
not disturb that pattern. It does not break
away the concentration; it does not liquidate
the grip of a few over the assets and in-
come. And still they claim that they will
transform the entire socio-economic situa-
tion of our country. It is something like
wishing for the moonshine I think, the
socmer Mr. Daga or Mr. Lakkappa gets dis-
illusioned the better for the country, the
better for the poor. 1 think, he should get
disillusioned before movimg this kind of a
resolution. I hope, he should get disillu-
sioned soon.

Now, there is another question of bgn-
ded labour—another item of the Bible of
20-point programme. 1 have got figu-
res with me. According to the recent
study by the National Labour Institute,
there were 23 lakhs of bonded labour
spread over 9 States in the country so far
surveyed. Only 1,01,972 have so far been
identified and, of them, only 31,482 have
so far been rehabilitated. Although a legis-
lation has been enacted for the abolition
of the system, the system exists even today.
Out of 23 lakhs, how many have you been
able to free and, of the freed bonded lab-
our, how many have you been able to reha-
bilitate? As my hon. friends were saying
from this side, the freed bonded labour
have once more been enslaved because
the land they got, the house-site thcy got,
all that has been sold by them because of
their utter poverty.

Mr. Daga, Ido not got only by the tri-
colour of this Bible, the 20-point pro-
gramme, and its get up. I also go into it.
Unfortunately, you only see the get up
and see the cover. You do not go: into the
real issues. (Interruptions). We have not
created millennium in West Bengal. We do
not say that we have been able to create
millenmium in West Bengal. We cannot
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create millennium in West Bengal in an is-
olated manner, so long as you, the capita-
lists, the landlords, the monopolists, cap-
ture power here which runs the State po-
wer for the vested interest who are to be
counted by figures—only 10 families, not
even 22 families. From 22 families, it has
now come to 10 families who comtrol the
production, who control the assets and who
control the income of society. Unless you
re-structure the entire society, the socio-
economijc conditions cannot be transformed
so that millennium cam be created, as my
hon. friend, Mr. Daga aspires. 1 hope, his
aspirations are sincere, his desires are sin-
cere, but he is in a very uncomfortable
compamy on that side. So his desires
and aspirations cannot be fulfilled.

Looking at the rural poverty, everybody
speaks about poverty. But this is anti-po-
verty programme. What is the actual mag-
nitude of povertv? I would give you only
a few figures. The number of people below
the poverty line is continuously rising. I
think, you do not disagree. Tt rose from
220 million in 1960 to 250 million in
1970 and it further rose of 375 million in
1976. The Sixth Plan admits that 290 mil-
lion people live below the poverty line
and of these 290 million people, 160 mil-
lion people are extremely poor; As they
earn less than 75 per cent of the national
income, they are below poverty line,

This is the poverty picture. This is un-
imaginable poverty. If it is am anti-poverty
programme, poverty has also not been
completely eliminated.

I would not take much of your time
because you have understood the spirit of
what I say.

Now I refer to the Prime Minister. Here
is her speech “Plan Goals Must Be Achie-
ved.” This is the Prime Minister's speech
delivered in 1952.

“There have been serious slippages
in the Minimum Needs Programme.

Enronlment for elementary educa-
tions is likly to be below the all-India
average even at the end of the Sixth
Plan in States like Andhra Pradesh,
T P
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MR. CHAIRMAN: Please conclude.

SHRI CHITTA BASU: I quote it. Let
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. ug listen to the Prime Minister. What is

the harm?

MR. CHAIRMAN: Everybody knows it.
Thank you.

SHRI CHITTA BASU: I will just finish
it.
Madhya Pradesh, Orissa, Jammu &
Kashmir, Tamil Nadu; etc etc. ..”

“The programme to provide safe drink-
INE WRAEE s » « 5% wworens i
\

Education we could not achieve.

“to all problem villages is lagging be-
hind in Orissa, Rajasthan, UP ... ..”

“Rural roads are behind targets in An-
dhra, J&K, MP, Orissa, Tamil Nadu,
£ ; R .

“Shortfall is also indicated in the other
components of the Minimum Needs
Programmnie such as Rural electrification,
houses for the rural landless and environ-
mental improvement of urban slums”.

Therefore, the Prime Minister, the archi-
tect of this programme, accuses the Gov-
ernment that there have been serious“slip-
pags and that there have been scrious
short-falls! ’

You may not take note of our views.
You may not take the trouble of listening
to what I am saying or what anybody from
this side says,

But, after all, you should listen to your
own Mrs. Indira Gandhi, She accuses you
that could not fulfil your programmes.

Before concluding, T would say that this
20-point programme would be a bogus
thing unless there is restructuring of the
socio-economic programme, particularly re-
patterning of the productive forces, income
and asset programme. However, these are
are the limitations of the socio-economic
programme. In spite of that, get whatever
is possible implemented. Something is better
than nothing.

Therefore, 1 want whatever programme-
you have taken up, whatever policy instruc-
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tion you have been able to develop, please
implement it. Don't allow the Plan to go
on and, for that purpose, it is necessary
that there should be monitoring machinery
As a matter of fact, I completely agree that
your Planning Commission is not under
Parliament. PAC or the Estimates Com-
mittee or the Public Accounts Committee
has the gcope to be overseen but the
Planning Commission ig beyond the
umbrella of the Parliament. Planning
Commission cannot be overseen. There
should be some institutional machinery.
There should be some statutory machinery
to see the implementation of planning pro-
cess and, for that, the Planning Commission
should be brought under the direct super-
vision of Parliament and there should be
accountability to Parliament which is ab-
sent today. Would the Hon. Minister for
Planning take note of all these points I
have mentioned and satisfy the House with
his learned answer? '

*SHRI ERA MOHAN (Coimbatore):
Hon. Mr. Chairman, on behalf of my party
the D.M.K., I wish to say a few words on
the Resolution of my hon. friend Shri K,
Lakkappa, which emphasises the need for
effective and expeditious implemantation of
‘socio-economic projects, which alone will
uplift the downtrodden from the mire of
miserable poverty. At the very outset, |
would say that the Central Government
1S committed to the common weal and
after formulating many social and economic
welfare projects is implementing them vigo-
rously. T would only say that political pro-
clivities should not be introduced parti-
cularly when in some States such projects
are being implemented by the Government
run by parties other than the ruling party
at the Centre. The Central Government
should appreciate the federal structure of
our society and assist the States in all ways
possible.

As stressed by the hon. (M) Member of
"West Bengal and as emphasised by hon.
Shri Chitta Basu, who proceded me, I
‘would like to reiterate that effective imple-
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mentation of land reforms alone will save
the country from extinction, Unless the
land reforms laws are strictly implemented,
there is no redemption for the nation. Only
when the land reforms are implemented
and the ceiling surplus lands are distributed
to the landless, there will be equality among
the people in the country.

When Shri Kamaraj was the Chief Minis-
ter of Tamilnadu, in 1967 the ceiling of
30 standard acres was introduced and he
declared that the excess land beyond this
ceiling would be taken over by the State.
Afttr, when D.M.K. came to power, the
ceiling of 30 standard acres was reduced
to 15 standard acres by the Chief Minister
Kalaignar Karunanidhi. The D.M.K. Gov-
ernment gave title deeds of surplus lands
to lakhs of landless people in the State.
Similarly, the State Government gave
ownership deeds of tenements to lakhs of
indigent people in the State. I want that
the Congress—governed States in the coun-
try should emulate the scheme of Tamil
Nadu Government and issue title deeds of
surplus lands to the landless. They should
also hand over ownership rights of tene-
ments to the poor people. Then only the
centurise old inferiority complex in the
minds of poor people will be eliminated
and they will get the sense of equality.

During DMK rule in Tamil Nadu, the
Harijans, who were living like worms in
the mire, were given houses. It was the
pioneering attempt of the State Govern-
ment in creating the Slum Clearance Board.
which spearhaded the move for eradication
of slums and for giving the slum«dwéllers
a place to live like humanbeings. In Mad-
ras city, in Coimbatore, in Tiruchirappalli,
thousands of houses were constructed and
these people were rehabilitated. It is not
that they were uprooted from their slumi
habitation overnight. The Slum Clearanre
Board censtructed fire-proof multi-storied
tenements and accommodated them. Even
today you will find that lakhs of people are
Iiv'ing'in' a decent and sanitary environ-
ment at a monthly rent of just Rs. 10|- per

“The original speech was delivered in Tamil,

aw
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month, Such schemes for slum clearance
should be declared as national schemes by
the Central Government and introduced
in all the States governed by the Congress
Party. Then only we can bring in social
., reformation in the country.

The D.M.K. Government constructed
KARUNAI ILLAMS (Mercy Homes) for
the orphans who were wandering in the
streets of big cities. But for these Mercy
Homes they would have become anti-so-
cial elements. The orphans were given real
shelter in these Homes. They were given
education, medical amenities etc. The
AIADMK Government seems to have no
mercy for the orphans, I say this because
these Homes have become orphans and
they are lying neglected by the State. The
orphans have taken to the streets again. I
demand that the Centre should have a na-
tional scheme like this for orphans in the
country.

The D.M.K. Government also impicmen-
ed the project of sheltering leper-beggars,
who were wandering all over Tamil Nadu.
The people were afraid to walk freely on
the roads because of these leper-beggars.
The D.M.K. Government constructed re-
habilitation homes for these leper-baggars
in each major city of Tamil Nadu. The
Doctors were appointed in these homes to
look after them. In addition to medical
attention, they were given food clothing and
shelter.

What do we see today? You go to Taj
Mahal in Agra or you go to Banaras. You
go to any famous temple in the country.
The first sight is the line of leper-beggars.
The foreign tourists are appalled by this
‘sight, whether they get out of the airports
or out of railway stations. The Govern-
ment of India should pay attention to this
important issue. [ don't want the Centre
to emulate the present AIADMK Chief
Minister who is not concerned with such
serious ailments of society. While he does
not want to remedy them, he seems bent
upon creating beasts of burden for the
future, by attending to the brawn and not
to the brain through his nutritious food
scheme,
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In many large cities, even today we see
the human indignity in the form of hand
pulled rikshaws. One human being is pull-
ing the rikshaw in which another human-
being is sitting. I am proud to say that in
Tamil Nadu the D.M.K. Government abo-
lished the hand-pulled rikshaws and gave
freely cycle-rikshaws to all of them. Can
there be a better social service scheme than
this? We could not tolerate a man running
barefoot on the street in midnoon with the
human burden in his handpulled rikshaw.
We abolished it. We rehabilitated the rik-
shaw-pullers. Such social atrocities should
be abolished all over the country.

The D.M.K. Government effectively ran
eye-camps for the rehabilitation of blind
people in the State. The other Congress-
governed States should implement such so-
cial welfare schemes.

Shri Lakappa has rightfully demanded
the setting up of a monitoring committee
to supervise the Central schemes being im-
plemented by the States, I will take up the
National Rural Employment Programme,
which is to generate employment in rural
areas. I do not know about other States.
But in Tamil Nadu they do not reach the
rural people. I would only say that this
is gross misuse of power by the State Gov-
ernment. The ruling AIADMK men are
deriving maximum benefit from this NREP
scheme. The contracts under this scheme
are given to inexperienced AIADMK party-
men, The grains handed over to the State
Government under this scheme do not reach -
the needy rural people. This must be looked
into by the Central Government.

Two, three Central Ministers came to
Tamil Nadu recently. Without knowing
fully about the nutritious food scheme and
how it is being implemented, they have
commended the efforts of the Chief Minis-
ter of Tamil Nadu in this regard. The
Chief Minister of Tamil Nadu is taking
advantage of this and giving wide publicity
to this for popularising himself and his
party throughout the State. The scheme
itself is a publicity stunt. He is being en-
couraged by the Central Ministers in that
Shri Kamaraj Nadar introduced the Mid-
day-meals scheme in the schools when he
was the Chief Minister of State. After 1967
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when DMK came to Government, Kalaig-
nar Karunanidhi expanded this Midday-
meals scheme by taking foodgrains from
the international organisation CARE. Now
the present Chief Minister of Tamil Nadu
has transformed this into Nutritious Fuod
scheme. He says that he is giving food to
children, I do not say that the children
should not be given food. But unfortunately
the teachers, who are to teach, are engaged
in cooking meals for the children. They
come toschool at 10 AM. and go to buy
vegetables. They come back and start cook-
ing rice. Then they serve the meals to the
<hildren. The whole day is taken in this
by the teachers. As I told earlier, they care
for the brawn and not for the brain of
the children. I do not say in all places,
‘bu; in many places, moth-eaten rice is
cooked in the schools and/that is ealen by
the small children. Recently, a dead lizard
was found in the sambar taken by the
-children. 100 children were admitted in
the hospitals. Fortunately the children were
saved from certain death. Whatever is be-
ing doue, it should be done properly. The
taxpayers’ money to the tune of Rs. 150
crores—Rs. 150 crores, not an insignificant
sum—is being spent annually on this nutri-
tious food scheme. It is not as if the Chief
Minister is spending from his pocket. The
publicity-conscious Chief Minister of Tamil
Nadu is being encouraged by the enco-
miums of the Central Ministers, It i3 like
‘the exhibitor screening a bad film having
been impressed by the publicity of that
‘film. The Tamil Nadu Government is un-
‘fortunately in that position.

Lastely, the hon. Prime Minister has
given prime of place for the abolition of
bonded labour in the country. In the new
20-point Programme this has been given
the first place. 1 would like to say that the
bonded labour is in existence in the Con-
-gress-1 governed northern States. From
““Tamil Nadu the contracts induce the wor-
kers by offering fancy wages to come to nor-
thern States and then they are converted
info bonded labour. Recently a batch of
‘senior Police force from Tamil Nadu came
10 Madliya Pradesh and released a large
nmumber of bonded labour and took thems
‘back to Tamil Nadu. This has come in al-
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most all the newspapers of the country.
The Central Govermment should take vi-
gorous steps to abolish bonded labour im
all the States in the country,

In conclusion, I support the demand of
Shri K. Lakkappa for a monitoring com-
mittee to Supervise the implementation of
socio-economic programmes of the Central
Government.

With these words I conclude my speech.

MR CHAIRMAN: Before I call another
hon. Member to speak, I want to bring it
to the notice of the hon. House that for
this Resolution we had at our disposal
today one hour and twenty-four minutes.
The total time allotted was two hours, and
thirty-six minutes had already been takem
by the mover last time. We started today
at 1522 hrs today and the time is almost
over now. There are three more speakers
on the list, and two more names have also
been received. I have enquired from the
Minister and he would require about 35
minutes. Then, the mover has also to re-
ply. If everybody is allowed, this item will
not be over today. At 1730 hours, we
have the Half-an-Hour discussion. We have
to finish it either by 1730 hours or it will
£0 1o the mext session. —

SHRI CHITTA BASU: Kindly extend
the time by two hours more. It should go
to the next session; it is an important re=-
solution.

MANY HON. ;MEMBERS: Yes, Sir;
kindly extend the time by two hours.

MR. CHAIRMAN: I take it that it is
the sense of the House that the time al-

Jotted for this Resolution should be ex-
tended by two hours.

Shri Virdhi Chand Jain.

N afg @ Fw (FEiv)
9Tl wEET, S FFwET A S SeT
W@}, A SEF §HET FT OE |
grafas ok wmfes wifs & o
ZATR AW A Y AF oI SIS TrerTe
qa B AT A § W D GwA€q
AT 9 W Y, Ay & g
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wify N & AR fFFm & A W
g1 8 IR & N9 W%
AT, St 47 ¥ A5 f qHT 97, Ky
3 WM g §, 99 TWIX q Wqay
T TE 4% qF &, AW aF B AW
Y AW greTwan #@ o9 qfa
TE FT TR § |

S T F QT T A TN

" HAEATH AT F AR I I A GATH
FIIIFAT & | g7 AAY TF TF I
A TEl FC D & | FANR AW A
Urearr &a, 73 AT AR 7§ A7
Uy G § AT WA TF A H0 AqrAY
IqAHEAE £ | TAF fAqr AN Fd5A
qATAr AT §, TAHR( FEF TIFR A
fFomgan 761 @1 W &1 A9
g9 TATT AN wiRaqfza e
N TH AT H AT Tol § | A4
ug gisfar feqrede #F uEameex
J qarg ¥ oF wpax fAwer 2, fFad
gar w22 F A" gAr FAEN &
geqia ag faga fear war g {F Es-
quIg 1 THIE & STHEEIT & 04,
afs =wlas & wlus Fueame TE)
Fr qE@FIAH W qfT F ST qF

q waifar  fafreex & fadwq
s qgdl § fF owe Fad ge-
qrqg &1 TR & faar w@r g ar
Wrear s a &1 Afasy agT AwrAFRAT
g 91T 8, FIE FE THA  FIT
qgl gHA §  GwAT @, G 110,
120 B FT TFUE 9T I TFATT
B 1 gAR WAt g F @ aF
TAAIH &1 Ael g, A A g, T a8
300, 400, 500 WIT FI TZUS IX
qaANaT § | ggT I ESURE FT TR
WIATT A& FT WHAT § | F 9 P
i fafi®er admas =1 w7 #¢
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AT\ I@ QIIEAT KT ATH AT
Fuprarad, 9 o7, €, 70 oz grafan

g1

T wgar ArgAr § fF waeamsg Wit
#1 v Afrat gar & wrd: g Ay,
frave ok qfta =0y, ik s wiF
SATET HEEATNE &, S9 WGl F1 WT4-
fawar & s | W@ 1.6 fFHEATAET
¥ ofgw g0 F 14T 14T qgAT & 4T
50 ®Y & #fg® TFTE T IHET &Y, Iq
HAEITNG (T AAT SQT g | TH TR
FET F A TITAIHT A(T Y qfCATaT
¥ araxr g | afea faT ot &1 agenr
TET WATT F T A A7 AHRAT
T T T fTai str w@gr & A< fyasr
gueqr #1537 & A {377 a2 s7030 F¥av
QYA 2, IART W ST 7Y f13 soeaw
g L3> dr #IT faged g7 A
¥ A7 gat gran g, AWreiAr d3 F I99
5 & 10 TAr Hfgs @It I F
7 T &4l ® T9 Tg B
FATE | gafad 99 OF F 9T FT HX
TG &1 eqlg FiFRfwa fwar g |

v fawmre & fay ghedzs @
AN WATA KT TgT & WEA §
T IERI FATAT F TR A
A8 g Wr g 1 FTaer & far
qar fear srar &, 9q% F &g I
& fiF Fza1dr @ & afwA areIT H
U T4 &) 3 TR Y A X
gag ¥ o wzg f3or war 5 @
foar afes areag 7 @adex 78 &)
TEF AATAT 39 a9 T I 50 GRS
geisr faadr @ ag ot af fa=
qIAT & 1 I W TSI TEAT HIAT
g a8 g o Jaifewar g saF
W IAFT FEAE FT GIHAT FIAT g0
§ | WTHIT T a7 qgT FIoT B 9C

-
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7 frefor dcw &t wAr g
oggYT  Og WWTH §FA g qrd
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g T ag g fF 3w F g
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wa & wfEdr oqifqar s s 7R
foy ema A Sma W, g9 aw
fawra #1 wfq gaeg 7@ 1 wfEeT
I W™ & JTE gETa T
T g, U sAafEl #F1oeara
T™T g, AT @l F o@nn q W
THFT GHAT § T97 Fgfard s gaa!
TBl qg § auAs qd) g 0g I9E
fad wfgamn =1 fefew Fewrt
qT WMT 9LdT g FifH guma afgfa
T FEEle FeFEREL qX AT F1E
SFEqr T2 FT g ) WX gAE g fF
T S F g WL 9 F9qal J17
A sfgelt wifar ® e wfaw
wrgfadT- @ Frar =g

It 17 a8 & F weafafeaey
gT W & AW AWM g 39
§ W AT T LT & 9y § | grEr
gal ¥ &7 qEss 0 § 99 97 7
Wt sgfaa sfa @ swenfa & owr
qr AT O FHS & | i a Y F
a QET S1g ¥ 99 g fag 9 gH aw
e wifgd | e wEwfaw gl &

s ¥ aEr AW % mmfaw

- wmEET ¥ S wTiey 1 T fay
Wt g 1 afe T ewes W faem
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g ol w1 e g AT
g 9IS T YRR ¥ W N
T dfex saw A & arr g v
gl 9 gfaw I s gaa  wfe}
yaw Fear fe@ar @ Sw g e
qgT ¥ HiE ¥ wrer o I 5w W8
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s fremd @it g7 aF TI9 Y
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F W ¥ W wiw gglee i
T AT F AR F: /W S ) JA OB
a1 fegwes o AT ag  SAw
faedt 8 | a8 W ARUSETIHR
gt 8 (Swa g anfas feafa guv
TRl AFAT & A T AT fawm @y
qFAT & | S FAT TR, S A
TS AT, SEAFAT F 17T § HIIFHT

aAT =TT |

S9E T ATAT FT FEEA oY fF
o 9ty uo 9Y FT FEAA §, IR
guTd & fear WaT § | wE¥  &er
g qu FUFT S0 7w Y. &
gar =ifg 1 s ofww ¥ #wer
ggar & | 9 TqNYEST  FERH
AT g 1 gforew @@ w qemer
qIEY |TEH T 7 E9E T AIAE FTHHH
¥ AEI FGT AT §FAT § | S@THATEA
7 o feae g, ag guT wel & fag
g g IFATeg W g | SEw
AR &TEl FT a7 W AT O |
TN NN UfATT FT FEHH qAT §
WX I8 FEFA wew § | ag feg=
ufcmes & sor &, dfew M
gal & fog mor agt g1 S
TAAYHE WY T SEAT F AT @Y
g | oiwdl guadiy demr # feeelt
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® QU qgEE § | a7 § ag w0
qgar g & 1952 ¥ A IF FA
Wt carfr FArew #7 foe 9 s w
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gfare & FIww & fag 170 w39
Ty fau & #X o3t dwadig qieEr
¥ 560 *FOT TIAT FT faar ™I |
&9 TAAINE FEHA WY AT &Y
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fres & €T | & ag W &gAr g\ ag T W 7 g, ag fedEr
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g | Ag dg Frs A (E9wr &
g & uF frdm aw gr § 1 =wd
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2430 L.S—13

7g A AT FT AR AGE | AHC
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FEA g | T qoew § famr fadw
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afFd gATR Ag AW ATHLATET FT &
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gATR qgl eI e Fieer-
=Z FAT g | S AN I Y
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O TAF X H 4T g, faerR
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F A19 9 TG F UF HTHT FT 9T
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WY FRA o 06 AT FT FAA A
FATMA g & & aran  fowa
T ar foRer fwd § 2N, o
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wEh AwQ ar FHA, A T4 O
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I F AG mAar ar FI0 T4
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X
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faar Y fF qF 978 Nz FTHFT
& WIT F YT 93, FAfTF AL
qifTs MIT  F AT 9
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SUGARCANE ARREARS
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